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ORrISSA Act 32 oF 1970

'[FHE ORISSA ADDITIONAL STAMP DUTY
ACT, 1970]

[ Received the assent of the President on the
18t November, 1970, first published in an
exiraordingry issue of the Otissa Gazette,
dated the 18th December 1970

AN ACT TO LEVY ADDITIONAL STAMP DUTY IN
RESPECT OF CERTAIN INSTRUMENTS.

Be it enacied by the Legislatiure of the State of
Orlssa it the Twenty-first Yeéar of the Republic of
Fhidia, a¥ fokte ws:= o

1. (1) This Agt may be called the ©rissaSyide
Additional Stamp Duty Act, 1970, & ogve
m
(2) It extends to the whole of the State of
Orissa.

(3) It shall come into force on such date as
the State Government may, by *dotification, appoint
in that behalf.

2. T this Act unless the context O6therwise pesinitioge
requires— '

(@) “rurdl aréa” means any atea other thdn .
an urban area,

(b) “urban 4red” medns any area within the

" Ygcal Hmits of any Municipality or Notifiad

@ikt Adt Area Constituted under the Orissa Munici<
23 of 1950. pal Act, 1950,

1. For Statement of Objects and Reasons see Orissz Gazeite, Eatraordindry
dated the 28th September 1970 (No. 1263).

2. Came igto force w. e. f. fst February 1971, vide §. R. 0. No. 577,
dafey (e 4th Jaruary 1971, published in Orissa Gazette, Part JIT, dated the

$th Fetiruary 1971,

269
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570 THE ORISSA ADDITIONAL [Or. Act

((Secs. 3—3)

3. Notwithstanding anything contained in the
gg:ghg{ga Indian Stamp Act, 1899 (hereinafter referred to as2of 1899

the principal Act), stamp duty leviable under the
Principal Act in respect of instruments specified in
the first column of Schedule I shall, when such
instrument purports to transfer -any immovable
property situate witbin rural areas -and within urban
areas, be increased by an additional stamp duty in
accordance with the rafes specified in the second
column and third column respectively of Schedule II
on the amounts or value, as the case may be,
specified in the second column of Schedule I.

Application 4. The provisions;of the principal. Act shall, in
of the Indian g0 far as they are not inconsistent with the' provisions

Jemp At perein contained, apply in _tespect of any additiongl
stamp duty leviable under this Act.
Repealof. . * &, The Orissa Additional Stamp Duty Act, 1962 Orissa Act
?5‘1“’9"%2‘?‘“ 3 is hereby repealed. P . 34oflo6z
SCHEDUILE T : : -
(See Section 3) '
Description of instrument - Amount br value on which
: c ' additional stamp duty is
leviable “- ¢
(1) : : @ -

"-"1.”I-n‘s’-arument referred to in Amount or vélue ofthe consi-
Article 23 of Schedule T-A  deration for such conveyance as
to the principal Act. set forth i such instrument.

2. Instrument referred to in Value of the property of the
Article 31. of the said greatest value as set forth in

Schedule. . such inst_mmentL

3. Instrument referred to in Value of the property as set- forth
Article 33 of the said . if such instrument, '
Schedule,

4, Lease including under lease
or sub-lease and any agree-
ment to Iet or sub-let—

() where the lease is Amount or value of such fine or
;granted for a fine or  premium or advance as set
premium or for money  forth in such lease;
advanced and where
no rent 1s reserved,

]
I



32 of 1970]

(i/) where the lease is
granted for a fine or
premium or for money
advanced in addition to
rent reserved.

5, Instrument referred to in
Article 40 (a¢) of the said

Schedule.
6. Insirument referred to in
article—
(i) 58 (A) of the said
Schedule ;
(iiy 58 (B) of the said
Schedule.

Stamp Durty Acr, 1970
(ScH.

371
contd.)

Amount or value of such fine
or premium or advance as set
forth in such lease.

Amount secured by such instry-
ment.

Value of the property settled
as set forth in such instrument;

Value of the property concerned
as set forth in such instrument.

SCHEDULE II
( See Section 3)

Rate of additi- Rate of additional

onal stamp duty stamp duty
in
properties

Amount or value specified in
column (2) of Schedule ¥

¢y
Not exceeding Rs. 2,000

Exceeding Rs. 2,000 but not
exceeding Rs, 5,000.

Execeding Rs. 5,000 but not
exceeding Rs. 10,000.

Exceeding Rs. 10,000 but not
exceeding Rs. 25,000.

Exceeding Rs. 25,000

in
of respect of proper-
ties situate 1n

respect

situate in urban areas
rural areas
2 3

Two per cent Three per cent

Three per cent Four and  half
per cent.

Four per cent Six per cent

Five per cent Seven and half

per cent,
Six per cent Nine per cent






